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OPENCOUaT----

CENTRALAmUNI$TRATIVETRIBUNAL,ALLAI-li-illJill BENal,

Dated: ~lahabad, the 6th day of July, 2001.

Coram: Hon t hl,e Mr•s. Dayal, AliI

Hon~p)'~J~1r~_~a.f~g..U~d_din.z.JM

.::iri Bhranha Nand, son of Sri Pal too Pras€lij,

rlo village and Post Ekdengwa,

District Siddharth Nagar,

fbsted as Postmaster in the Post Office

of H/2491 Ekdengwa, District ~iddharth Nagar.

• • . • . Appl icant

Versus

1. Union of India, through:its ~cretary,

Tel egraph and Conmun i.cef Lon, Department,

New Del hi.

2. Chief Postmaster General, Lucknow.

3. Postmaster General Gorakhp ur %gion, Gorakhpur.

4. Superintendent, Post Offices, Basti Region, Basti.

5. The SUb-Divisional Inspector (post Office)

Tetari Bazar .:)ubDivision, Siddharth Nagar, U. P.

6. The Post Office Supervisor Tetari Bazar,

Sub-Division, Siddharth Nagar.

7. Durga Prasad Pandey, son of Sri Adalat Pandey,
{'

rlo vLl.Lage and Post Ekdengwa,

District .jiddharth Nagar.

• • • . . • Respondents

Colill.?~l. for the ..JP-!2..-hi~ant.:Sri J akhan

n ~ounsel fOE-ihe re.sQond~L!~s: Sri R. C.~:v
Prasad.

Joshi
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OR D E R------ ( ORAL)

(By Hon!ble Mr•.:::i.Dayal,.-M)

This application has been filed for setting

aside the order dated 26.6.2001, by which one Sri

Durga Prasad Pandey put off Branch Postmaster, Ekdengwa

has been taken back into service. The learned counsel

for the applicant has also sought orders for continuance

of the applicant in service and payment of salary

and ot her ern01urnents.

2. The brief facts of, this case are that Sri Durga

Prasad Pandey, who was the previous Lncunbent of the

post of Extra Departmental Branch Postmaster, Ekdengwa

w as charge-sheeted in an offence u/s 489 B/120B 1. P. c.
and was prosecuted. He was imprisoned for about eight

months before bail being granted to him. He was put off

. the duty on account of the said case. He has been

taken back in service, although departmental proceedings/

.dLsc i.p.linary pr oceed inqn/ j uaicial proceeding s have

not been final ised against him.

3. vvehave heard the arguments of ~ri Jakhan Prasad

for the applicant at the t;ime of adnLssLon.

4. 'vIe find that .Jri OJrga Prasad, previous and

regul ar incunbent of the post of EDBFM,Ekdengwa,

had been put off duty pending final isation of dLsc Ip.l ina.ry

proceedings/judicial proceedings against h:im and the

applicant was appointed till disciplinary proceedings

against Sri uurqe Prasad were canpleted and ~ri D..lrga

Prasad had exhausted the channels of a.ppaal and p2titions.

The appl Lcerrt was appointed on prov is Lonal basis

t ill a decision was made mot to take ~ri I1urga Prasad

back

~ade.

into service and till a regular appo intm ent was

The respondents by virtue of the impugned order
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had decided to take back ,Jri Durga Prasad, who

was put 'off duty and the service of the applicant

stood terminated on account of taking back ..)ri D.J rga

Prasad Pandey. We find that the applicant does

not have a better L'ight to continue on the post

of Extra Deparimental Branch Postmaster at Ekdenqw a

and, therefore, the 0.(\. is d.i sn Lssed as lacking in

me rits in Lam Lne ,

5. There shall be no order as to costs.
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